
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ER NA K U LAM 

430/89 	 AM 
ZXNx 

DATE OF DECISION_19-6-1990  

V tlelukkutty 	 Applicant (s) 

P1/s K Ramakurnar, VR  Ramactandran Nair & 
Roy Abhraham 

Advocate for the Applicant (s) 

Versus 

Union or India and 3 Mthers Respondent (s) 

P1/s MC Cherian and 

Sarmma Cherian 	__Advocate for the Respondent (s) 

CO RAM: 

The Hon'ble Mr. SP tlukerji, Vice Chairman 

& 

The HonbIe Mr. AV Haridasan, Judicial Member 

Whether Reporters of local papers may be dilowed to see the Judgement? 
.To be referred to the Reporter or not? 
Whether their Lor.dships wish to see the fair copy of theT Judgement? 
To be circulated to all Benches of the Tribunal? 

JUDGEMENT 

(Mr SP Mukerji, Vice Chairman) 

In this application dated 12th July, 1989, the 

applicant who has been working as sami-skil1ed worker has 

prayed that he should not be ?orced to be-absorbed in the 

cadre of Gangm.n but considered for promotion in his own 

category. In con?ormi'ty 	our decisions' n the similar 

cases and the stand taken by the respondents, we close this 

application with the direction that this application riled by 

the applicant 1Nè1i? should be taken as expression of his 

unwillingness to be absorbed as Gangman and the respondents 
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should delete his name from the panel of Gangman. The 

àpplicantshould be-continued in his p'sent assignment 

in accordance with law and considered for absorption in the 

skilled category as and when his turn comes. 

( AU HARIDASAN ) 	 ( SP 11UKRJI ) 
JUDICIAL IIEIIBER 	 UICE CHAIR(IAN 

19-6-1990 
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